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Mr. Speaker: I know it is something
about Hyderabad. 1 have disallowed
it. It is about some land dispute in
Hyderabad or Secunderabad. He can­
not raise it here.
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Mr. Speaker: There is no point of
order. He cannot bring it up like this.
Even it it is Important, whatever 1 
have disallowed inside, you cannot
raise it here. He is a new member
and therefore. I heard him There is
no point of order.

8kri Hob Barua: May 1 seek some
information from you, Sir? Yesterday
you directed the External Affairs
Minister to make a comprehensive
statement on the Sino-Indian rela­
tions. At that time the statement of
the minister did not embrace the
question of the Chinese going in for
a hydrogen bomb. That it yet to be
replied to by the minister concerned
or by Government,

Mr. Speaker: I think we are getting
another statement tomorrow at 5 P.M.
More details will be given then.

Shri Nath Pai: You have admitted
the call attention notice. Perhaps of
can be answered today.

Mr. Speaker: If the minister is
ready, I have no objection.

Shri Hem Barua: We have submit­
ted not only a call attention notice, but
also an adjournment motion.

Mr Speaker: I entirely agree with
you. The statement is fixed for to­
morrow. The minister can take it up
today also if he is ready. But notice
must be given to the hon. members
on an important matter like that.

Shri Hem Barua: They should ad­
vance it.

Mr. Speaker: They have noted the
feeling of the House and naturally
they will consider jt.

Shri Hem Baras: 5 P.M. toiporrow
will be too late.

Mr. Speaker: It has already ex­
ploded. There is nothing late or early.
I do not think by delaying it by 24
hours, anything will happen.

PAPERS LAID ON THE TABLE
Audit Report (Com mercial), 1967
The Deputy Prime Minister n d

Minister of Finance (Shri Morarji
Desai): I beg to lay on the Table a
copy of the Audit Report (Commer­
cial). 1967, under article 15(1) of the
Constitution. [Placed in Library. See
No. LT—711/6"].
NonncATTONS under Essential Com­

modities Act
The Minister of State in the Minis­

try of Food, Afrtcnltnre, Commanity
Develop—tut and Cooperation (Shri
Annasahib Shinde); I beg to ley on
the Table a copy each of the follow­
ing Notifications under sub-section
(6) of section 3 of the Essential Com­
modities Act, 1965:—

(1) The Foodgraina Movement
Restrictions (Exemption of



(Shri Annasahib Shinde]
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certified Seeds) Amendment
Order, 1967, published m
Notification No. G.S.R. B98 in
Gazette of India dated the
10th June, 1967.

(2) The Foodgrains Movement
Restriction (Exemption to
Food Corporation of India)
Amendment Order, 1967, pub­
lished in Notification No.
G S R 899 in Gazette of
India dated the 10th June,
1967. [Placed in Librnry. See
No. LT-710/67 ]
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Mr. Speaker: All right we shall ad­

journ for lunch
lSJi hn.
The Lok Sabha then adjourned for

lunch till Fourteen o f  the Clock

The Lok Sabha then reassembled after
lunch at Fourteen of (he Clock

f Mb. Dcputy-Speakc* tn the Chair]
STATEMENT RE. ALLEGATION
AGAINST CERTAIN CENTRAL

MINISTERS
Mr. Depety-Speaker; The Prime

Minister will now make a statement.
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Mr. Deputy-Speaker: Order, order.
Please keep quiet. Let her make the
statement. Have you any objection to
her making the statement? If jot
under what rule’
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Shri Vlkram Chand (Chambat Sir,
I i ise on a point of order
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Mr. Deputy-Speaker: I will call
the hon Member later. Now, let me
hear his point of order
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